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The Goa Women s Commission: BI", 1995

(Blﬂ No. I8 & 1995)
55 A Dae.
BILL

to promde for the constztutwn of a Womens O'om-

_mission to improve the:status. of women in the
- State of Goa and to enquire into unfair practices
- ‘affecting women andd, for matters connected there

'Be it enacted by the Legxslatwe ASSembly of Goa

_.in the FottyS‘xth yearofthe Repubhc eflndxa. as
“ follows: c-

1.. Shart. tztle eaatent and commencement — (1)
T}us Aect may be called tTfe'Goa Women 'S Commlssmn L
Act, 1995 - Lo L

(2) It extends to the whole of the State of Goa

(3) It shall come into force.on such date as the
Govern:tnent may,- by notlflcatlon in the Gazett ;
appomt S B ;

2, Defzmtwm.—-ln thls Act unless the contexta
othenmse requiresi s .

- i(g) “Commission” means the Comm1ssuon cons-
+tituted under. sectlon 5 '

by ““Director™ ‘tnans: ﬁie 1,3,
’ under Section 113 - :

(c) “member” means a member of the Comnns-.
- sion and meludes the Chmrperson- o

d) “person” shall include a f1rm companv, eot-
_poration association 6f persons, or the Government
and its dgencies including agencles recelvmg axd
from. the Goverhment;

o {e) “prescnbed" means prescnbed by rules made
, runder this: Aet;-

(£ “pubhc servant” means any employee of the'

Government or a local body or any Corporation

... pwned or controlled by the Govemmeni; or of any
:.\Govemment agency, S

[ > (g) “reg;stered" -meaﬁs reglstered thh the’
-~.Commnssmn iunder the- Act;- : :
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(h) "unfalr practzce" means *afy dlstmctmn,
exclusion ‘or restriction made on the basis of sex
for the purpose of or whith has the effect of im-
pairing of nullifying the recognition, enjoyment
or exercise by women of fundamental Constitu-
tional rights, or of humén rights, or of funda-
_mental freedom in the political, economical, social, . -
‘cultural, civil or any other field of the infrmge—

“ment of any right or benefit conferred oii women
by or under the provisions of any law for the time
‘beirig in force; or-the mental or. physmal torture
' or sexual excesses on women, . .. .

3 Act not to apply. in certam cases. —-Tlns Act. ‘

shall not apply to—

(1) The Oentral Government or

‘ (ix) any Pubhe Sector undertakmg of the Centra.l, :
B Government or apy other institution owned, or

. controlled or fmanced dlrectly by the Central“

s Government

‘ ':::—:-4» Ap'pﬁcatwn of other laws viot baired. = Save as

otherwise provided; the: prowsmns of this-Act shall

»....be in addition to and not in derogation of, any other

law for the time being in force, except to the extent -
the’) prowsmns of thé other.law are mconswtent thh
the prowsxons of this Act ~ L

5‘:Gonsi‘ztutzon the E‘ommzsswn — (a) For ‘the

) ‘purpose of this Aet, the Governmenit shall, by noti-

fieation -in the Offi mal Gazette, ‘éonstitute a commis-
sion to be known as the Goa Wotien’s Comtnission
which shall consist of a Chairperson and not more

* ‘thin six other meémbers 16 be appointed by the

Government of Whorn ome shall be 2 woman be[ongm,,,
to Scheduled Castes or Seheduled Tnbes

(b) any woma;n member eleeted by the Goa Le-
gxslatwe Assembly, from amongst:its. members,

(e :The Cha"'“" ¥Son Shall- be an ment WOma.n
Committed to the pause of woméh' with’ sufffcient
Jmowledge and expenenee in dealmg with women’s
problems,_ R ,

(d) 'l‘he members of thg Commissmn shall be
persons of ability, integrity’ mtelhgence and standjng
having adequate Imowledge b fetice “or have
shown ability in dealhig with :problem*s Telgtihe to




safeguarding and. promotmg the mterests of women '

and protectmg then' nohts

‘a"(i "'5";

6. Term of affwe (md comhttmzs of service of mem: oo
bers. — (1) Every member shall hold offlce for a.

penod of five years.

(@ ‘Notwithstanding anyt g con’téihed m sub'~
.--sectmn {1). a member may— = .

* (i) by writing under his’ hand and addressed to

the Government resign his office at, any-time and -

such resignation being accepted by the Government
ke s.ball cease to be a member .

(u) be removed from hxs offxce m " 'ccordance{.:

with the provisions of sectmn 10

- {3) A vacancy ansmg by reason. oﬁ resxgnatlon‘

IR

" or removal of any member of the Commission under.. .-
sub-section (2) or otherwise shall 'be filled up dn. ... .

5:

Provided that a person so appointed shall hold”
office for the remaining period of ‘the term of the:

person in whose place such a petson is_ appomted 3

(4) ’I‘he member shall recelve.such "emuneratm_ s
and other allowances and shall be goveriied: by such

g .condltlons of service as may be prescmbed

" Provided that such condttxonsr of service shall not
be varied o the disadvantage of % member,after his
appomtment R

(5) A person so electedﬂ.mder clauge (b) of section

"-~5 shall cease to be a member of the, Qommzssmn if - 7

she ceases to be a member of the ﬁoa Leglslat}w
: As&embiy .

T, Quorum ——The qupmm for a meetmg of thev.
- .Commmslon shall be three e _ .

8. prosal of b'usmess_.

,.-—meetmg of the Commission Shall be decided by, the

majority opinion of the menibers~present-and in
case the opinions of the memberk divide equally, the
Chaarperson shall have a second or castmg vote.. -

'~ (2) The Commxssmn may mvxte, it they consider
S purposé-as maybe prescﬁbed

) 1t necessary, for such’Pi

aecordance Wlth the promsmns cc)ntamed in sectmn:_; .




4

) :any person w1th e*:pert knowledge in"a, parucular ..

subject to be’ present’ ‘at ‘the meeting to assist ‘the
Commission in arriving at a decision but such per-
© 'son shall no’c be entlﬂed to vo’ce -

9 Acts of the C’ommzssmn not to be mvalzdated

by mfzrmzty Or Ny VESANCY. etc— No act -or proces-
ding of a Commission ‘shall ‘be i

-+ or;om-the ground of existence of, any vaca.ncy in the
. otflce of any member .

ber of the Commlssmn may be removed from offxce
““py an order of the Govemment 1f he— &

(a,) becomes an undwcharged
{b) gets convicted and sentenced to imprison-

validated by-reason.
only of any defect or irregularity in’ its constitution

" ment f_or an offonce whwh mvolves _moral turpl- '

tude

{c) becomes of uhsound mmd

_ -(d) refuse to act or. ‘becomes. mca,'pabie of
_.actmg, LT

“-{e) is' without: obtammg leave of absenee from‘- :

the Commission, absents from three -
‘ vmeetmgs of the Commxsslon or

() in the oplmon of the Government has 50
abused to position of Chau'person or Member as to

.render that person’s. continuance in .office . &etn-

; mental to the Pubhc mterest

Provided that a member shall not‘”oewi"enioved

ecutlve'

" -under this section until that person has been given a -

. reasonable opportumty of bemg heard in:the matter

11 Appomtment of Dm'ecto'r lmd other staff of theA )'
- Commission.— (1) The Government may, in consul: ./ i3
' tation with the Commission, appoint a-Director for:: .

- . making investigations for the- purposes of ‘the Act
and to carry out such directives given to him by the

*Commission besides the funétions conferred on him: -

by this ‘Act. The Government may "also- provxde the
* Commission with such othér staff as’'may be neces-
sary a.nd pr esenbed thelr eond.ltmns .fn servy

. {2) The qua.hfmatmns, term of appomtment and'

other conditions of serivice of the Dn'ector shaﬂ be
siuch as’ may be prescribed.
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Ve salanes and allcwavﬂes payable to ﬂie h
the administrative expenses inely dmg ]
allowances and pensions’ payable €0, or in respect of
the Director and the othex staff of the, Commxssmn

on having al! orany of the above:activities

ts objectives may apply to the Director for - -

reglstration of such orgamqatxon with the, ;Commis- .~
sion, in ‘such form and in- «uch manner as ma,y be-
prescmbed . .

(3) The Commlssmn may con51der the recommen—
dation and direct that the pame and particulars of
the orga,msatlons ‘qualified to be registered be. ente-
red in the Register maintained for the purpose in the’
manner preseribed and - shall issue a Certificate of
Reg'zqfratlon in the- preecrlbed ‘orm : i

(4:) The C‘ommzssmn ma,v at any tlme. either on
its"own motion or otherwise cancel the registration
of any organisation, after giving an opportumty to
be heard and on being satisfied thatit is no'longer
qualified to continue as-'a registered organisation.

) (5) “The party aggrieved by the decision of the
Director. under sub-seetion - (2) may file an -appeal.
before the commission within such time and in such
manner as may be prescribed and: thereupon the com- .
mission shall after condueting such enquiry as- it
-deems fit and giving the party an opportunity of -
bemg heard pass appropnate orders the'reon "

14 Powers of the Commyission.— (1) the Comm:s- '
sion shall, for the ‘purpose of any inguiry under this
Act, have the same powers as are vested in a Civil
Court while trying a suit under the Code of Civil-.
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Prccec}ure 1908 .(Cexitral Act 5 of - 1908), in respeet
of the fonnwmo matiers, nameiy:—

+{(a): summoning andrenforcing the attendance of
any. mtness and examining him:

L) reqmrmg the drscovery and productmn of
‘ a.ny document; e

(c) receiving evndence on affxdawts

() requisitioning any public records or copy
-thereof from any pub blic office;

(e} mm ; com ssions for the exammahon of

. (2) Any proceedmg before the Comzmsmon shall

be deemed . to.be .a: judicial proceeding within &
the - meaning - of gections - 193 and 228 of the
‘Indian Penal Code (Central Act 45 of 1860) and
the Commission shall be deemed to be 2 Court. for
- the purpose of section 195 of the Code of Criminal.
Procedure. 197‘3 (Central Act 2 of 1974) :

15. Fuzwt‘on of ﬂ'e (_‘ammmsswn«- (1) The Com- .
sion shalt perform all or any of the fol}owmg fune
tions, namely:— . »

(1) mqmre ‘into any unfair practice, take decx-
sion thereon and to recommend to the Gover_nment -
the sanctlon to be taken in that matter, ST

(i) Cause’ investigations . to be ‘made hy the-- o
Director on issues of iinportance concerning women'
and issues concerning unfair practice and to report

- thereon.to the Government on- the correctnre mear’ _
sures to be- taken ‘

(m) Submitﬁ to the Govermnent annual reports‘
on— ° e .

(a) ‘the lacunae, ma.dequa.cxes, or shortcomings. . -
in the laws inforee which affect the constitutional: - '
right to equality and fair tréatment of women and".
.also on -the. remedial: -legislative measures to be;,:., ‘-
:takentomeet &heis:tﬁatl(m R E IR T

. by the mo,, v\rmg of the workmg of laws m'{\.}f
- force eoncerning women with a view to 1dent1fymg o
-the -areas where the enforcement of laws is-not
ely. eﬂ_;'ectxve or has not. been streamhned
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() ‘Monitoring the recruitments made to. State
Publzc Services and State Public Sector ‘Corpora-
tions and promotions, \gnthm the said services and

“ serutinising the rules and regulations govemmg
such recruitments and ‘promotions with a view to
" reporting to. the :Government action,- if -any
_required to guarantéeiequal opportunity to women
mn the matter of such recmmnentq and promotlons.

3

i o GV) (a) inspect or: c:mse to be _inspected, by the_
B Dxrector or any officer of the Commission autho-
v.. . rised by the d;rector in that hehslf, prison, police
v soiiistations, Joekips, sub-jails, rescne homes or ather
v» - places of ‘cuBtody whe 'Women are ‘kept as pri-
© SONErsor athérmse ‘ghelters for women or uther
pla,ces rub by 'the’ Government or any of its
_ agencies, including agencies receiving aid from
, _,’Lhe ‘Government for-the purpose of offering rescue
"""ar shelter to women, or hostels intended for women
or girls:run'by any person and such other places
wherem unfair practice’ to women: is complained
of and cause further inquiries to be made about
b the tréatment that women and girls are subjected
we to at such places and to report to the Govemment
for takmg remedial action. -~ - - soni

(b) in cases ‘where the Commission is of ﬁae
view - that any public servant has been grossly
_negligent or grossly indifferent in regard to the
discharge of hig duties in relation to the protection.
of -the interests of women, recommend to the
:  concerned dlsclphnary authomtv to initiate disei-
"fbl’inary aétion;. s

W) recommend to Government the social wel-
fare measurés to be: adopted and implemented by
the Government with a view to amehoratmg the
the conditiens of women ;

(v1) fermulate a com

enswe and affirmative
pportunities to women

‘ammé for implementing such

scheme ‘which shall be ‘forwarded to the Govern- . -

ment for approval and on obtaining approval
ther¢of with or Wxthout modiflca.tlons mplement'
the same . : , I

.‘ for vmla‘tl_o_n of the provxswns of such statute:



) af the nghts of" women,«

'“"”'v_(vui) ma;ntam comprenonswe Data :Bank re-
lating to the- soclal. economic and political condi-
-~tions of women: including. eomparatlve stlrdy, up-
. -dating the same from time to time making avai-
..Jable such date for- use-"n actlons for vmdmatlon

_ (1x) recommend " to Govemment to mltla‘te Ie-,
' mslation for removal of discrimination in the case
of ‘inheritatice, guardianship, adoption and divorce
-.or for matters relating to.the safegﬁardmg of the
o dxgmty of women and the -honou? of_motherhood

3t x) czm for speclal studx" or nvestxoztmns into
speclﬁc problems or situation arising out “of dis-~
cnmmatlon‘a'n'd atrocltxes agamst ‘women: ‘and
“identify the constraints -:o as to recommend stra
tegles for their removaf S &

(xi) Partlmpate and v.advise. oix the . pla!mmg
‘process of socic-econom “development of Wome :

(xii) fund htlgatlon i
'a large bodv of women
" (xiil) make periodit t
“on any matter pertammg“tox 7
¢olar various dxfflcul. ies. v

© (xiv) undertake pmmotional and educa,tlonal‘ :
-.research so as to: suggest ways of ensuring.tue:

representation of worren in all spheres and identify **

factors: responsible for impending’ their advance
ment, sich. as, lack of acéess to, housmg and ‘hasic
service -inadecuate support, services :and techno--
logies for, reducing drudg'ery a.nﬂ occupational
health ha.zar:ds and for. m‘ "reasmg theu' produc-,
tlwty 4 N

(xv) a.ny other matber Whlch may be referred\
to xt by the Govemment .

" (2)" The Government shan cause the recommen-‘-
da,tlons of the commission under sub:section” (1) to'
be placed ‘before the Leglslatlve Assembly” during

" its next session and cause action to be taken thereon:

by the ‘authority concerned within two: months from-'{
the placing of such reeommenda.tmns i

16. Inqmry mto unfmr practwe. —_— (l)The
mission shall inquire into. any unfair practlce,

(a) -on receiving a’ written - complaint from anyv
woma.n alleging that she ha.s been sub;ected to any -
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“unfair practice or on a similar complaint from-

any registered women’s ofganisation; . . -
. (b) on its own knowledge or information ;

( c) on a.ny requost fmm the Government

(2) Where the complamt has been ma.de under
clause (a) of sub-seetlon (1) the Commlssmn may,

. before the issue of any . process. to the person
‘complained agamst -cause a prehmmary investigation

"' to. be made by the Director in such manner as it may - : :',,_,:

deem fit, for the purpose, qi satxsfymg 1tself that
the complamt requu'es to be enquired mto :

(3) Where the person aga $t whom the complam

; or that purpose the
Commission may proceed to inguire into the matter
in the complaint and take a- decision .thereon and

if the Commission finds. that'thére is unfair practice,’
it shall recommend to the Go\remment the action to-

‘ be taken ‘thereon. frin
. (4) The Governmen‘t sha.ll thhm t;Wo months from
- the date of -receipt of the, recommenda.tlon of  the
.- Commission under sub-sectmn (3), take a decision
thereon and intimate the same ta the Comxmssmn

- 17..Annual report to be laid bgfore the Legzsmtwe
. Assembly.— The annual report submitted to. the
.. Government by the Commission in: accordance with

~clause (iii) of sub-section. (1) of section 15 shall be

- . laid, before the Leglslatlve Assembly, for not less .
' than fourteen days, ‘as soon:as may be after: the.

report is received by the Government

.. 18. Bitting of the Gommzsszon — (1) The Com
.. mission .shall hold sitting ordinarily .at Panaji to
.enquire into-any unfair pra,etzce ‘but it may, with

. notice to the parttes, hold sxtt gs at a.ny other place ‘

“in the State.

. (2) The Comm:ssmn shall W." ’
- proval of the Government ma

ws. cause or fails to -

" regulating its procedure and -the disposal of its, .

business and which regulations- shall, after they

are made, be pubhshed in the Offlcxa,l Gazette

- © {3)/The Chairperson may, with the approval of =
. the Commission, assign ‘any funection of the Chan"] ‘




- anses in giving effect
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........

or members of the. Commlssmn

19. Authentication of orders, etc of the G'ommzs— S
sion. — All orders -and -decision of ‘and ‘all ' other:
proceedings or instruments, if any, issued by the
‘Commission shall be authentlcated by the: mgnatm'e.- I
.of the Director or of such other Officer as may bé ..r'i.
authorised by the Commissign in this behalf.

» 20;:'Gm>em1ﬁent-!td consult: the Comm '
. Government shall ‘consult-the Commission ‘on s
major pohcy matters affectmg women SR

21. Members, Offtcers and employees of the C‘om-
mission to be Public servants; — All members, Offi-
- cers and other employees ‘of the Comm15510n shail
" be deemed when acting or" purportmg to, a.ct ui ik
_pursuance of any of the provisions of this Act, t o
~ public- servants within the’ meaning. of,121 of ‘the '
. Indian Penal Code ( Central Act 45 of 1860)

22.-Protection of Acts done in gaod fatth — No
sult prosecution or other legal proceedings shall lie
 against any member of the Commission or any officer
of the Commission for ‘anything which is. in: good ‘
‘faith done or intended to be. done \mder tlus'-Act
or the rules made thereunder o

" 28. Courts not z‘o grant’ myunctwn& r——-Notmth-_ ;
standing anythmg ‘contairied -in:the:Code of Civil
Procedure, 1908 (Centra} ‘Act 5 of 1908):.or any othe
law for the fime being if’foree, no court shall gran

-any injunction restrainifig any: ‘proceedings which
- being or about- to be taken under the prov:sxons of
this Act. )

24, Removal of dszwult : (1} If ax;y dlﬁfwulty;

P

" the Government may by’ ordet;do. ‘anything niot i

-----

consistent with such provisions to remove such'
dlfflculty _

(2) No 01!der under suh- eckion’ ‘be.
~ after the expiration of a penpd of two years from
the commeneement of this Act.; i

(3) Every order ma,de under this sectlon shall be
fia.xdasseonasmayheafterxtxsmadebefmethe
‘lagislative Asgsembly. T
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25. Power to-make rules.— (1) The Gevernment -
may by notification in the Gazette, make rules for
the purpose: of carrymg in to effect the prowsmns
of thls Act ; _ .

(2) In- partncular and mthout pre]udxce to the -
generahty of the foregomg power, sueh rules may

(a) the saiary, a.llowances and other condltmnsv_
of service of the members, the Dlrector and the
other staff of the Commission;

{(b) Procedure for removal of the members of
the Commission under Section 10;

(¢) the procedure for regxstratlon under section
13 of the Act;

{d) procedure for inquiries under section 16 of
the Act; ‘

{e) mvestlgatlons by the Director;

(f) Procedure for inspection of prisons, Police
gtetions, leck-ups, sub-jails, rescue-homes or-other
- places of custody where women are kept as pri- -

soners or otherwise or shelters for women or other-
‘places run by the Government or any of its agen-
cies including ageneies receiving aid from the .
Government for the purpose for offering rescue
or shelter to women or hostels intended for women

- .cor. girls run by any person and such other places
wherein unfair practice to women or girls is com-
plained of or for holding of enquiries about the
treatment that women or girls are subjected to
, at such places

(g) Maintaining a Data Bank;

{h) the formulation of comprehensxve and aff,r-
‘mative stheme for securing equal opportunity to
women and for the improvement and uplift of .
women and programme for its implementation;

(i) procedure for recommending prosecutlon in
respect of offences committed aga.mst ‘women
under any statute,

§)) a.ny other matter which has to be, or may -
be prescnbed .

. (3) Every rule madeé under this Act shall be laid,
as soon as may be after it is made, before the
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Legislative Assembly while it is in session for a total -
period of fourteen days which may be eomprised in -
one. gesgion or in two successive sessions, and if,
before the expiry of the- session immediately follow-.
ing. the Legislative Assembly makes any modifica-
tion in the rule or decidés that the rule should not
be made, ‘the rule, shall théreafter have effect.only.
- in’ such modified form or be of no effect as.the case .
‘may be; so however that any-such modification or
annulment shall be without prejudice to the validity

. of anything previously doh under that rule. -
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Statement of Objects and Reesons

The Women population of Goa is appromma.tely |
5,75,059 out of which half of the women population
. is illerate. There is no Legislation in Goa to protect
_the general interest of women community. Many
women are of working class in Government offices/
/public - sectors as well as private sectors. They
have been exploited by their officers/and private
employers. Mostly in the villages social conditions
of women is deplorable. There is a great necessity
te improve their living conditions. This Bill seeks to
pi'otect the interest of the women community in all
raspeet and it will help to improve the statues
nen in the State of Goa and will also safe-guard
the air practices which affects women and for
» the gther matters, which are connected therewith.
= This Bill will also help to uplift, to develop and also
to look after the welfare and promoting the interest -
of women. ‘

Financial Memorandum

Initially, the expenditure of approximately Rs. 10
- lakhs per annum will be required on account of
payments of salaries and allowances for the staff of
the Commission, including transport and accommoda-
tion for the Officers of the Commission. )

- .:Memorandum Regarding Delegated Legislation
Sub-Sectmn (3) of Section 1 empowers the Govern-

such date as a Government may by notification of
Official Gazette may appoint.

Section 25 also empowers the Government to make
rules for the purpose of carrying into effect the
provisions of this Act by notification in the Gazette.

‘Iggs delegated Legislation is of normal character.

g

Panaji, . -~ Shri Surendra V. Sirsat -

22nd June, 1995‘ MEL.A:
el Assembly Han,' A ASHOK B. ULMAN
Panaji, .. _ Secretary to the Legislative

ZIbhn June,1995 _— AsaemblyofGoa :
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